
CAT! J / 13 

CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEOABAD BENCH 

DATE OF DECISION : 3,O/9fl 

Shri Tar.. 1(urnar ovi1 	 Petitioner 

_ Advocate for the Petitioner 
Versus 

Tnin f TrcLa 	3rs 	 Respondent 

:11- .3 	Dctor 	 Advocate for the Respondent [s 

Co RAM 

The Hon'ble Mr, V.Rahaihnan 	 TT T rrbr (A) 

The Hon'ble Mr.p. .7 nnar 	 rembei' (J) 

JUDGMENT 

Whether Reporters of Local papers may be allowed to see the Judgment ? 

To be referred to the Reporter or not ? 

, Whether their Lerdships wish to see the fair copy of the Judgment ? 

4, Whether it needs to be circulated to other Benches of the Tribunal ? 



. . . .2. . . . 

Shri Tarun Kumar Govil, 
Central Excise BuildincT, 
patthar Kuwa, 
Relief Road, 
Ahmedabad. 

Advocate : Nr.X.K.Shah ) 

Versus 

Tjnion of India, Notice to be 
served throgh the Secretary, 
Ministry of Finance, Department 
of Revenue, North Block, 
New Delhi. 

Cheif Controller of Accounts, 
Central Board of Excise and Customs, 
ACCR Building, first floor, 
New Delhi. 

Cheif Accoants officer, Central 
Excise and Customs, 
Excise Collectorate, 
Central Excise Building, 
Navrangpura, 
Ahmedabad : 380 009. 

 

Applicant 

Respondents 

( Advocate : Mr.3.'J.Doctor ) 

ORAL 	ORDER 

O.A ./329/92 

PATE : 30/09/99 

Per : Hon'ble Mr.V.Radhakrishnari 	 Member (A) 

The applicant in this Case has approached tIe Tribunal and 

praying for the following reliefs ;- 

11  £nding final decision on the application, the applicant 
seeks issue of the following interim reliefs ; 



-2- 

this Horible Tribunal may be pleased to issue a 
direction or order to the respondents not to 
affect recovery as alleged in the communications I 
lcters dated 25.05.92, C6 .04.92 and 30.03.92 and 

sty operation amd implementation of the said 
corrmunications / letters. 

(E3) 	.hat this lion 'ble Tribunal may be pleased to direc 
the respondents to pass total claim of te - 

applicant immediately. 

cc.) 	duch other and further reliefs as may be de:rned fi 

may also be  

e have heard both fke • P.K. shah and 4r. B.N • i.ctor. 

fter 	
b bar, we feel that the O. may be dJposed o dI5CUSsion at t  

wih a direction to respnden no.1 to consider this O.A as a 

re 	 applicant as well as any supplementary presentation of the  

preseflttiOn the aplicsnt may wish to file within one month from 

The data of receipt of a copy of this order and decide the issue as 

per the rules by means of a speaking order and inform the applic 

t othin 	tht dae of receip 	supolementary w  

representation. 

In case, the app iicant is aggrieved by h aec ion tale 

by the respondent no.1, he v.zill be at liberty to c I 1le 

if so advised. 

Q- 15 cjisDQaQ ci acco:ainglj. 	s costs. 

.h~ 
(i.c. Kannari) 

kelnbe r .J) 
(V. R adhakrishnan) 

Nomber (:) 


